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SHRI P.C. SETHI : Sir" I wal asked 
about the PrelidentJ

• auent to the 
Criminal Law (Second Amendment) Act" 
1983 which was palaed by the Parlia-
ment. Th e President bal Ijven bi. 
allent on 25.12.83. 

MR.. DEPUTY -SPBAKER : We now 
take up the next item. 

, SHRIMATI OBSTA MUKHERJBE : 
I want to know whether it hail been 
lazetted and whether it is beiDa apPlied 
now to the calcs that are pendina. Let 
bim reply to tbat. 

14.07 lin. 

BUSINESS OF THE HOUSE 

THE MINISTER OF STATE OF THE 
MINISTRY Of INFORMATION AND 
BROADCASTING AND MINISTSR OF 
STATE IN THB DBPARTMENT OP 
PARLtAM'ENTAR Y AFFAIRS (SKRI 
H. K. L. BHAOAT): With your permi.sion, 
Sir. I rile to annOUnce that Goycrnmcnt 
Business il, this House durina the weel 
commenciq 19th March. 1'84. will 
co_ilt or :-

(I) Conlid eration 01 any item of 
Government Businels carried 
over from today's ordc:t paper. 

(2) General Discussion on the 
Punjab Budget for 1984-85. 

(3) Discu,sion and votiDa on: 

(a) Demands for Grants on 
Accounts (PuDjab) for 
1984-85. 

(b) Supplementary Demands 
for Grantl (Punjab) for 
J983-84. 

(4) Further consideration and pallinl 
of the Payment or Oratuit y 
(Amendment) Bill .. 1982. 

AI Member. are aware, tbe HOUle 
will take up discussion and VOlina 01 
Demands tor Orants in reepee·t of tbe 
Budlet (Oeneral) for 1984-85 from 20th 
March, J 984 onwards, a tentative time 
table for discussion of which haa already 
been circulated to tbe Members. 

15ft 1!~ .. -" (err~'() : :a-'f~~. 
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ffIfftf tI1i\'" V ".1:8'." " I 
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PROF. MAnitO. DANDAVATE 
(Rajapur): Sir" i would like to suggest 
the followiDg item for inclusioD in the 
business for the week I:o.mmencing 19tb 
March, i984 :-

UClues given by India's former High 
Commissioner in U.K. relardinl the 
murder of Indian Diplomat Sbri 
Ravindra Mbatre." 

Within a few days of the kidnapping 
of the Indian Diplomat, Shri Rllwndra 
Mhatre, the former Indian High 
Commissioner in U.K.) Shri N.O. Goray, 
\\8S informed OD telephone about the 
suspicious activities of a group in the 
Ealing arca in U.K. and the informants 
had hinted at the Possibility of the 
involvement or this group in the 
kidnappin g and subsequent murder of 
Shri Ravindra fdhatre. This information 
'was promptly communicated by the 
.former High Commissioner, Shri N.O. 
'00r,1Y, to the External Affairs Minister. 
However" he received no information as 
·to wbat steps 'Were taken in this regard. 

I would request the Minister of 
External Affairs to make a statement in 
this regard. I had raised this on 7th 
March also ...... . 

MR. CH AIRMAN : He will reply on 
the 20th when the Demands of tbat 
Ministry will be coming up. 

PROF. MADHU DANDAVATE 
There an ything under the Sun can come 
up. But this is a special demand-neitber 
SupplcmeLltary nor ~rdinary Demand. 

MR. CHAIRMAN: He will take 
note of it. 

SHRI BHOGENDRA JHA (Madhu· 
bani) : Sir, I beg to get the following 
items included in the business of the week 
commencinl from 19th March" 1984. 

1. Acute scarcity of electricity, 
diesel, keros.:ne, oil, urea and fertiliser 
is hampering industrial and agricultural 
production in Bihar, disturbing academic 
life, communications, ctc., aDd adversely 
affecting most of tbe other aspects of 
life. 

. BON 

I urge upon the Minister of Ellergy to 
take prompt steps tOt ensure' adequate 
supply and equitable distribution of the 
above~ As the matter brooks no :delay, 
1 want its inclusion in the items of 
business for the Dext week. . 

2. The second item I want to,be 
included in the next week's business is 
that of recurring drought and floods and 
continuing power scarcity. It is hiah 
time we concentrat e our 'cnergies on 
construction of multi-purpose .higb dams 
ovcr river Kosi at Barah1cshitra, over 
river Kamla at Sirsapur, over river 
Bagmati at Nunthur, over rivers Karnali, 
Pancheshwar and Rapti. These dams 
will eliminate floods and drought from 
major partl of North India, eliminate 
power scarcity in the country and ease 
road and rail communication. Kosi dam 
alone will supply enough water during 
the lean months required by·the Calcutta 
Port.' These dams are in mutual interest 
of India and Nepal and high leyel politi-
cal talks are needed to clinch the 
issue. 

SHRl KRISHNA CHANDRA 
HALDBR (Durgapur) : Sir, I would like 
the hon. Minister to include the following 
it~m in tbe business for the next 
week :-

The poor plight of trained apprentices 
of Damodar Valley Corporation who 
have succcssfuJly completed the trainina 
and passed the Final Examination of all 
India Trade Test needs to be looked into 
urgently. In spite of 'the fact that the 
Oovernment of India, Ministry of Labour 
&.. Rehabilitation, have issued instructions, 
vide No. DOET-9(7)j82-AP dated 
24-3-83, directing the. public Sector 
undertaking" and their establishmt:l1ts to 
implem\!nt the recommendation of the 
Central Approenticeship Council for 
conversion of .. 50 of the total vacancies to 
direct recruitment posts and ensure 
abiorption of apprentices under tbe 
Apprentices Act. 1961 in minimum of 
50% of the direct recruitment vacancies .. 
the DVC management which was absor-
bing app(entices earlier have since stop. 
ped such absorption for reasons best 
known to them. In fact, there are a 
lood number of unfilled vacanciel jo 



different formations of DVe where the 
trained apprentices may be absorbed. It 
is indeed unfortunate that the DVC 
manalement is defeating the very purpose 
of imparting technical training to appren-
tices by not absorbing the trained 
apprentices and thus utilising this skilled 
labour force. While other public s':ctor/ 
autonomous and eYen private sector 
establishments ar~ absorbing traia~ed 
apprentices, the DVC is the only elECcp· 
tion to this rule. 

1, therefore, urge upon the Minister 
to immediately instruct the DVC manage-
m.:nt to absorb the trained apprentices. 

~HRI H.K.L. BHAGAT: I have listened 
tt. the p'lints raised by the hon. Members 
very carefully and noted them. The time-
table for discussion on' the Demands for 
Grants of various Ministries commencing 
on 20th March. 1984 has already been 
circulated. I shall carryall the points 
raisc.:d by the han. Members to tbe 
Business Advisory Committee to find out 
time for a discussion on the points raised 
by them, if possible. 
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ReI re B..commendations 01 . 380 
RCC, Railway Budget, 84-85, 
Supplly & Excess Demands 
/01' Grants, 8j~84 & 81·82. 

14.22 brl. 

R.ESoLUTION RE APPROVAL 
OF RECOMMENDATIONS OF 
THE RAILWAY CONVENTION 
COMMITTEE, RAILW A Y 
BUDGET, 1984-8S-GENERAL 
DISCUSSION, SUPPLEMENTARY 
DEMANDS FOR GRANTS 
(RAILWAYS), 1983·84 AND 
DEMANDS' FOR EXCESS 
GRANTS (RAILWAYS), 198i-82. 

MR. CHAIRMAN: The House will 
now take up the Resolution rt.'garding 
approval of the rccommend~ltiolls of the 
Railway Convention CommiUl:c and 
discussion and voting on Demands for 
Grants (Railw:1YS) for 1984-85, Supple-
mentary D\!m~mds for Grants (Railways) 
for 1983-84 and Dl!mands for EXCesS 
Grants (Railways) for 198 J. 82 for which 
S hours have been allotted. 

Hon. Members present in the House~ 
whose: cut motions to the Demands for 
Grants have been circulated, may, jf they 
desire to mOVe their cut motions, s,-=nd 
slips to the Table within 1 S minutes 
indicating the serial numbers of the cut 
motions they would like to move. 

A list showing the serial numbers of 
cut motions treated as moved wilJ b~ put 
up on the Notice Board shortly. In case 
any Member finds any discrepancy in the 
list he may kindly bring it to the notice 
of the Officer at the Table without delay. 

THE MINISTER OF RAILWAYS 
.. (SHRI A.B.A. GHANI KHAN CHOU-

DHUR, Y): I beg to move the following 
Resolution: 

"That this House approves the 
recommendations made in paragraphs 
1, 8, 12 and 13 contained in tbe 
Tenth Report of the Rail way Con-
vention Committee (1980)., appointed 
to review the rate of dividend pay· 
able by the Railway Undertaking to 
General Revenues al well as other 
ancillary matters in cODnection with 
the Railway Financ:e aDd General 
Finance, which was prelented to tbe 
Parliament on the 24th February, 
1'14." . 


